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CH. SUKHRAM SINGH YADAV (Uttar Pradesh): Sir, | also associate myself
with the matter raised by Shri Ram Nath Thakur.

PROF. MANOJ KUMAR JHA (Bihar): Sir, I also associate myself with the matter
raised by Shri Ram Nath Thakur.

SHRI JOSE K. MANI (Kerala): Sir, I also associate myself with the matter raised
by Shri Ram Nath Thakur.

Need for withdrawal of guidelines restricting loans to students studying in
NAA/NBA accredited institutions

SHRI PRABHAKAR REDDY VEMIREDDY (Andhra Pradesh) : Mr. Chairman, Sir,
thank you for giving me an opportunity to speak. Sir, students from poor families,
farmers, and all these people who are sending their children for higher education to
institutions, colleges, had been getting loans, and the condition was that these
institutions should come under the UGC. But, now, the HRD Ministry has come out
with a new rule saying that only students who are studying in NAA/NBA in universities,
colleges, and institutions of national importance, will be given these loans. So, | request
the Minister to consider this rule because there are only thousand students who come
under the ambit of this rule, and the number of students from poor families is much
more. There are very few students who come out of I1Ts and I1Ms, and from there also,
hundred per cent of them are not getting jobs. What do the banks say? Banks say, if
they come through this channel, they get jobs, and their loan is guaranteed. But, | don’t
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agree with that because you should consider mainly the poor students, and you can’t
expect everyone to get into I1Ts and IIMs, which come under this rule. So, | request
the HRD Minister to consider this and see that the previous rule comes, and status quo,
is maintained. They also put conditions saying that loans up to ¥ 4.5 lakh and above
will not be given. That point also should be considered. The last request is, it would
be proper if they continue with the same portal which was there previously, that is, the
Vijay Lakshmi Portal. Thank you, Sir.

CH. SUKHRAM SINGH YADAV (Uttar Pradesh) : Sir, | associate myself with the
matter raised by Shri Prabhakar Reddy Vemireddy.

SHRI BINOY VISWAM (Kerala): Sir, | also associate myself with the matter raised
by Shri Prabhakar Reddy Vemireddy.

SHRI P. WILSON (Tamil Nadu): Sir, | also associate myself with the matter raised
by Shri Prabhakar Reddy Vemireddy.

Problems being faced by residents of O-Zone in Delhi
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